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ation level not only in post offices
but in other agencies also local lan-
guages have to be encouraged and
given priority for the convenience of
the public. Thig is not being done and
1 do not know whether it is delibe-
rate or not deliberate. Nevertheless,
it is causing considerable inconvenie-
nce, difficulty to these people. May
I, therefore, ask the Minister con-
cerned to look into this matter im-
mediately? He is already aware of
this situation. He must look into
this matter immediately and see that
the formg in Kannada are made av-
ailable in all the post offices,

SHRI R. MOHANRANGAM (Tamil
Nadu): I  also  associate  myself
with Mr, Gurupadaswamy
with regard to this particular issue.
Also 1 have to state that I have seen
a statement in Madras Hindu today
wherein it is stated that the persons
who go to foreign countries as foreign
delegates hereafter have been instr-
ucted to converg only in Hindi and
not in English or any other language,
It appears that this memorandum has
been sent by the Home Department
toy all the Central Government de-
partments that they have to con-
verse only in Hindi and not in any
other language. Is it justifiable?

REFERENCE TO THE DEMAND FOR
INCLUSION OF CHRISTIANS 1IN
SCHEDULED CASTE AND SCHE-
DULED TRIBE LISTS
SHRI VALAMPURI JOHN (Tamil

Nadu): Sir, I would like to draw the

attention of the Government to the

stark reality that the Christians of

Scheduled Castes origin who are so-

cially, educationally and economical-

ly backward have been condemned
to the same social segregation as
their Hindu counterparts who have
been cartying the stigma of untou-
chahility from time fimmemorial.

They are discriminated against only

because they do not profess Hindu

or Sikh religion.

It is an  admitted fact that they
are denied of Central Government
concessions and asgistance won the
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and telegram forms
in Kannadg in
Karnataka

basis it Para III of the Constitution
(Scheduled Caste Order) 1950, later
amended by Parliamert 1mn 1056
which reads:

“Nothwithstanding anything con.
tained in Para II no person who
professes a religion different from
the Hindu or Sikh religion shall be
deemed a member of the Schedul-
ed Caste.”

No sensible person ¢€would deny
that the Christians of Scheduled
Castes origin still continue to suffer
from the stigma of untouchability
both from the Hindu society and
within the Chulistian community.
There are numerous instances where-
in the Hindu counterpartg of Sched-
uled Castes origin themselves treat
Christians of the same origin as un-
touchables and scheduled conglomer-
ations. Change of religion has not
placed even a single convert of sch-
eduled castes in a highly elevated
position of advantages. On the other
hand, whether he is a Christian or a
Hindu if he is of Scheduled Caste
origin he is consigned to a beastly
life of primitive darkness. They still
continue {9 do menial jobs consider-
ed to be impure by caste Hindus and
Christians alike. The recent Supreme
Court judgement while appreciating
the hardships that the Christiang of
scheduled castes origin undergo, has
expressed its inability to do justice
to them in the absence of unassailable
evidence, Recently, the State Welfare
Ministers  in their meeting at New
Delhi have grecommended to the
Central Government to revise the
list of Scheduled Castes. Therfore. I
would like to appeal to the Govern-
ment that thev may consider posi-
tively the demand of Chriscian; of
Scheduled Caste origin from the in-
auguration of the Constitution
to include them in the ronsti-
tutional list of Scheduled Castes
and Scheduled Tribes. T would
like to nmoint out that it is
again 5 clear case of discrimination
that Christians of certain commu-
nities in places like Kanvakumari dis-
trict and Senknttah Taluk of Tami}
Nadu are treated gcheduled castes
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-and in other places are treated ba-
ckward classes, This discrimination
directly attracts article 14 of the
Constitution in all its dimensions.
Therefore, I would lke to request
the Government to consider the in-
clusion of Christians of scheduled
castes origin in the constitutional
list of scheduled castes when the re-
vision takes place since the revision
of the list is a constitutional obliga-

———
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